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I THE CENTFRAL ADMIMNISTRATIVE TRIRUNAL, JAIPUR ERNCH,

JAIPUR,

C.2., No. 341/93 Date of decizion: 6.4.94
V.2, MISH%} ¢ Applicant,

VERSUS
UnIoN OF IMDIA & OF3 : egrondentes,
Mr. Tej Prakash s  Counsel for the applicant.
Mr. Mapnish Phandari :  CZounsel for the respondents.
CORAM:

Hon'ble Mr, Justice D.L. Mehta, Vice-Chairman

PEF HMI'ELE MR, JUSTICE T:,L., MEHTA, VIZE-CHAIPRMAN:

Heard the learned ~ounes=l for the parties,
<o The applicant was admittzd in Civil Hohzital.

Ujjain as he suffered Cardiac Arrest, On 22,5,90, Medier

Officer, Incharge, Failway Hospital, Uijain was aldrecszed
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a letter by the Assztt, Surged>n, Civil Ho 1, Ujjain

§

recuesting the Inﬂhh rge ¢f the Failway MHospital to permit
the applicant to travel by train to Jzqajivan Pam Hospital,
Eomkay. He also suggsested thzt T.choeth Pam Hospital at
Indore is the nearest hoespital and the applicant may not
feel the agony »f the travel and he mav be zllowad tn get

his treatment thare. Hs alec requected to provide cne
\

Aovetor to accomnany him upt> Indsrs, This latter was not

rezypondsed hwy the Railway Eospitzl. Myocardial Infraction

‘iz & very serious disease and the anplicant cannot be
trezted szt Ujijain and the District Medical Pfficar aled

certified that thare iz no facility ewvailakle at Ujijain,
as euch, the applicant should be referred to Indore which

iz the nearscst ctztiozn. This is a reasonahle cauze for

referring.
3. ks far as not ssekiny a permizsion for going to

Indore is concerned, it is immaterial, In such cir-oumstances,
whe re thfe ie no facility available, & patient ~annot ke
allow:z=d t> die and _ thers is no rzason to dichelieve the
Diztrict FMedizal Officer, Wjijain who has stated thzt no

facilitize are available at Ujjain and in thisz regard, a
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letier was addrsssed to the Fallway Hozpital znd that
remained unattended. 5o going to Indore for the treatment at

T.Chozth Fam Hospital was a vali? ground an? it iz expected
- . ’Nfﬁv :

from the respondente to aczord parmizsion for getting the
‘trestment in T.Chosth Ram Hospital and this objsction'that
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ezrlier permission was not oktained may bz waived, As far
az the denyingness of Lille and othar allied matters are
conczrned, the respondentsz are direcﬁed to re-examirne the
bills afrech, w¢1v1ng the clause of non-permiszion for
going ta Indore.

4, The 0.A, iz disposzd of accordingly, with no order

as to costs,
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( D.L. MEHTA )
Vice~Chairman



